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QUESTION
RESOLUTION OF NON-PERFORMINGASSETS

3952: SHRIMATIVASANTHIM.:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whetherthe Governmentmet the heads of 13 PublicSector banks (PSBs) recentlyto
resolve variousissues;

(b) if so, the detailsthereofalong withthe outcomeof the meeting;

(c) whetherthe PSBs have put forwardany proposalsbefore the Governmentregarding
resolutionof non-performingassets and capitalinfusion;and

(d) if so, the detailsthereof?

ANSWER
To be answered by
THE MINISTER OFSTATEIN THEMINISTRY OFFINANCE
(SHRI SHIV PRATAPSHUKLA)

(a) to (d): Whole-timeDirectorsand senior executives of Public Sector Banks (PSBs)

deliberated during PSB Manthan on various banking issues. Based on the
recommendationsmade in PSB Manthan,a PSB Reforms Agenda was referred by the
Governmentto PSBs for appropriateaction as per approval of respective PSB Board.
Under the PSB Reforms Agenda, PSBs have initiated various steps for, inter-alia,

resolution of non-performingassets, such as creation of stressed asset management
verticals for stringent recovery,segregated pre- and post-sanction follow-up roles for

clean and effective monitoring,creation of online one-time settlement platforms and
commitment to monitoring large-value accounts through specialised monitoring
agencies. Further,under the PSB Reforms Agenda, capital infusionby the Government
is linkedto implementatiorof the PSB Reforms Agenda.



